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'THE HARYANA DEVELOPMENT AND REGULATION
OF URBAN AREAS ACT, 1975

(HArRYANA Act No. 8 oF 1975)

{Received the assent of the Governor of Haryana on the
30th January, 1975 and was first published in the
Haryana Government Gazette (Extraordinary),
Legislative Supplement Part I of
30th January, 1975.]

1 2 3 4
Year No. Short title Whether repealed or atherwise
: affccted by legislation
1975 g The Haryana Amended by Haryana Act 9 of 19772
Development Amended by Haryana Act 15 of 1984*

and Regulation Amended by Haryana Act 30 of 1986°
of Urban Areas Amended by Haryana Act 11 of 198Y°
Act, 1975 Amended by Haryana Act 17 of 1996°
Amended by Haryana Act 11 of 20037

Amended by Haryana Act 5 of 2004*

AN
AcCT

to regulate the use of land in order to prevent ill-planned and
haphazard urbanization in or arround fowns in the
State of Haryana.

1. For Statement of Cbjects and Reasons, see Haryana Government Gazetie
(Extraordinary), dated the 13th January, 1975, pages 62-63.

2. For Statement of Objects and Reasons, see Haryana Government Gazelte
(Extraordinary), dated the 23rd March, 1977, page 450.

3. For Statement of Objects and Reasons, see Haryana Government Gazene
(Extraordinary), dated the 27th March, 1984, page 555.

4. For Statement of Objects and Reasons, see Haryana Government Guzette
{Extraordinury), dated the 25th November, 1986, page 1314,

5. For Statement of Objects and Reasons, see Haryana Government Gazette
{Extraordinary), dated the 22nd August, 1989, page 1323.

6. For Statement of Objects and Reasons, see Haryana Government Gazetie
{Extraordinary), dated the 18th Movember, 1995, page 2397,

7. For Statemsnt of Objects and Reasons, see Haryana Government Gazette
{Extraordinary), dated the 10th March, 2003, page 990.

8. For Statement of Objects and Reasons, see Haryana Government Gazefte
{Extraordinary), dated the 9th Febmary, 2004, page 301.
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Be it enacted by the Legislature of the State of Haryana in the
Twenty-fifth year of the Republic of India as follows :-—

Shord title, 1. (7) This Act may be called the Haryana Development and
extent and Regulation of Urban Areas Act, 1575.
commencement.

(2) It shall apply to all urban areas in the State of Haryana.

f 3) 1t shall be deemed to have come into force on the 16th day
of November, 1971, except section 10 which shall come into force at
once.

Definttions. 2. Inthis Act, unless the context otherwise requires,—

{a) “advertisement” means any word, letter, model, sign,
placard, board, notice, device of representation in any
manner whatsoever, wholly or in part, intended for the
purpose of advertisement, announcement or direction,
and includes any structure used or adapted for the
display of advertisernents :

"(aa) "agriculture” includes horticulture, dairy farming,
poultry farming and the planting and upkeep of an
orchard ;]

(b} "building” means any shop, house, hut, out-house, shed

' or stable, whether used for the purpose of human
habitation or otherwise and whether of masonry,
bricks, wood, mud, thatch, metal or any other material
whatsoever, and inclodes a wall ;

Y[(c} "colony" means an area of land divided or proposed to
be divided into plots or flats for residential,
commercial, industrial, cyber city or cyber park
purposes or for the construction of flats in the form of
group housing or for the construction of integrated
commercial complexes, but an area of land divided or
proposed to be divided—

(i) for the purpose of agriculture ; or

1. Inserted by Haryana Act 11 of 1989.
2. Substituted by Haryana Act 11 of 2003.
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(i) as aresultof family partition, inheritance, succession
or partition of joint holdlng not with the motive of
earning profit ; or

(iti) in furtherance of any scheme sanction under any
- otherlaw; or

{iv) by the owner of a factory for setting up of a housing
colony for the 1abourers or the employees working
.in the factory; provided there is no profit

" motive ; or .

(v) whenil does not exceed one thousand square metres
or such lcss drea as may be decided from time Lo
time in an urban area to be notified by Government
for the purposes of this siib- clausc

shall not be a colony ; }

(d) "colonizer" means an individual, company or
association or body of individuals, whether
Jincorporated or not, owning '{ _ . ]
Jand for converting it into a colony and to whom a
licence-has been granted under this Act ;

*?[(dd) "cyber city" means self contained intelligent city with
~ high quality of mfrastructure, attractive surrounding
" and high specd communication access to be developed
for necileating the Information Technology concept
germinatian of medivm and large software companies
aud Informaiion Technology enabled services, wherein

no manufatvrning units shall be permitted ;

{ddd) "cyber park” means an.area developed exclusively for
locating software development activities and
Information Technology Enabled Services, wherein no
manufacturing of any kind (including assembling’
activities) shall be permited ;]

{e) "development works" means internal and external
- development works.;

1. Omitted by Haryana Act L1 of 2003.
2. Inserted by ibid.
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"Mp ""Director” means the Director, Town and Country

Planning, Haryana, and includes a person for the time
being appointed by the Government, by notification in

" the Official Gazette, to exercise and perform all or any

(8)

_(gg)

of the powers and functions of the Director under this
Act and the rules made thereunder ;]

"external development works” include water Supply,

‘sewerage, drains, necessary provisions of trcatment and

disposal of sewage, sullage and storm water, roads,
clectnical works, solid waste management and disposal,
slughter houses, colleges, hospitals, stadium/sports
complex, fire stations, grid sub-stations etc. and any
other work which the Director may specify to be
executed in the periphery of or outside colony!are.l for
the benefit of the colony/area ; :

"flat” meansa part of any property, inténded to be used
for residential purposcs, inchiding one or more rooms
with enclosed Space's' located -on-one or more floors,
with direct exit to a public street or road or to & common
area leading 10 such streets or road and includes any

garage orroom whether or not adjacent to the building

.. in.which such flat is located provided by the coloniser/
... owner of such property for use by the owner of such

., [lau for parking any.vehicle or for residence of any

- person.employed in such flat, as the case may be ;]

(h)

fthh)y "

" (hkh)

"Government" means the Government of the State of
Haryana, -~ ' =

gioup housing” medns a buildings designed and
developed in the form of flats for residential purpose
or any ancillary or appurtenant building including

-community facilities, public. amenities and public

utility as may be préscribed;

“integrated commetcial complex" means building
containing apartments sharing common-services and

L. Substtuted by Haryana Act L1 of 2003 and further substitwied by Haryana Act

5 of 2004,

2. Inserted by Haryana Act 11 of 2003,
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facilities and having their undivided share in the land

and meant to be used for office or for practising of any

. profession or for carrying on any occupation, trade,

- - " business or such other type of independent use as may
be prescnbed ]|

- (D) "'mlcn]al. deve!_opmenl wdrks" mean—
Lo (i} ‘métalling of roads and paving of footpaths;
| (ii) turfing andlpIii:n;ation with trees of opensba_cés_;
{iii} sﬁ‘eel lighting |
(v} adequate and wholesome waler-supply ;

(v) sewers and drains both for storm and sullage water
and necessary provision for their reatment and
disposal ; and _ :

{vi) any other work that the Director may think

neccssary in the intercst of proper dcvcloprnent of
A SR - -acolony ; -

[(j) "local aulhority”, means a Municipal Committee or
municipal Council or Municipal Corporation;]

(k) "owner" includes a person in.whose favour a lease of
land in an urban arca for a period-of not less than ninety-
nine years has been granted ;

(1) "person"includesan assbbiation or body of individuals
whether mcorporatcd ornot;

( m) p!o[fflal holdcr mea.ns a person in whosc favour a
plot/flat in a colony has been transferred or agreed to
be transferred by the coloniser ;]

(n) "prescribed” ‘means prcscnbed by rules ‘made under
‘this-Act ; :

H(nn} "property dealer” means any person/agent who runs the
busmess of purchasc or salc of plots flats or apartments

.- Substituted by Haryana Act 17 of 1996,
. Substituted by Haryam Act 1] of2003

-

fa

. Inserted by ibid.
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in integrated commercial complex or issues
advertisement for sale thereof on behalf of owners and;]

. (o) 'urban arex’ means any area oflafld within the lirmts of

' a municipal arca or notified area or the Faridabad

Complex or situate within five kllomelers of the limuts

thereof, or any other area where, in the opinion of the

Government, thereis a poteniial for building activities

and the Government by means of a nolification declares.

. '[{1) Any owner desiring to convert his land into a colony shall,

unless exempted undersection 9, make an application to the Director, for

the graat of a license to develop a colony in the prescribed from and pay

for it such fee and conversion charges as may be prescribed. The application

shall be accompanied by an income-tax clearance
certificate ; ' : '

Provided that if the conversion charges have already been paid
under the provisions of the Punjab Scheduled Roads and Controlled Areas
Restriction of Unregulaied Development Act, 1963 (41 of 1963), no such
charges shall be payable under this section.]

(2) On receipt of the application under. sub scction (1), the
Director shall, among other things, enquire into the following matters,
namely :— - -

" (u) title'to the land ;

-(b) exient and situation of the land ;

{c) capacity to develop a colony ; -

(d) the layout of a colony ; .

(e)- plan regarding the development works to be executed
' ina colony ; and

{f) conformity of the developrncnt schemes of the colony

land 1o those of the'neighbouring areas.

(3) Afterihe enqulry under sub—sectlon (2), the Director, by an
order in writing, shall—

(a) grantalicenceinthe pres::ribed form, after the applicant
has furnished to the Dircctor a bank guarantee equal (o
twenty-five per centum of the '[ estimated cost of
development works in case of area of jand divided go

_proposed to be divided into plots or flats for residential,
commercial or industrial purposes and a band guaantee

1. Substituted by Haryana Act [1 ol 2003.
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equal to thirty-seven and a half per centum of the
estimated cost of development works in case of cyber
city orcyber park purposes.] as certified by the Director
and has undertaken—

(1)

"If(3i)

(iri)

to enter into an agreement in the prescribed from
for carrying out and complection of development
works in accordance with the licence granted ;

to pay proportionate development charges in the
external development works as defined in clause(g)
of section 2 are 1o be carried out by the government
or any other local authority. The proportion in which
and the time within which, such payment is to be
made shall be determined by the Director ;]

the responstbility for the maintenance and upkeep
of all roads, open spaces, public parks and public
health services for a period of five years from the
date of issue of the completion certificate unless

. earlier relieved of this responsibility and thereupon

to transfer all such roads, open spaces, public parks

~_and public health services free of cost to the

(v}

Government of the local authority, as the case
may be ;

to construct at his own cost, or get constructed by
any other institu_tion orindividual at its cost, schools,

~ hospitals, community centres and other community

(v}

buildings on the lands set apart for this purpose, or
to transfer to the Government at any time, if so
desired by the Government, free of cost the land set
apart for schools, hospitals, community centres and
community buildings, in which case the Government
shall be-atliberty to transfer such land to any person
or institution including a local authority on such
terms and conditions as it may deem fit ;

to permnit the Director or any other officer authorised
by him to inspect the execution of the layout and
the development works in the colonty and to carry
out al] directions issued by him for ensuring due

. Subsiituted by Haryana Act 11 of 2003.
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comphance of the execution of the layout and
development works in accordance with the licence
granted : '

Provided that the Director, having regard to the
amenities which exil or are proposed to be provided
in thc Iocallty, is of the opinion that it is not
necessary or possible to provide one or more such
amenities, may exempt the licensee from providing
such amentities either wholly or in part ;

(b) refuse to grant alicence, by means of a speaking order,
after affording the applicant an opportunity of being
heard.

(4) The licence so granlcd shall be valid for a period of two
years, and will be renewable from time to time for a period of onc year,
on payment of prescribed fee :

!{Provided that in the licensed colony permitted as a special
project by the Government, the license shall be valid for a maximum
periad of five years and shall be renewable for 4 petiod as decided by the
Government.]

(5) A separate licence shall be: reqmrcd for each colony.

[3A (1) Any colomzer whom a license hds been given under this
Act shall deposit as service charges a sum *fat such ratc as may be prescribed
by the Government from time to time, pex square metre of the gross area
and of the covered area of all the floors in case of flats proposed to be
devclope.d by him into a colony] in two equal instalments. The first
instalment shall be deposited within 60 days from the date of the grant
of the license and the second instalment to be deposited within six months
from the date of grant of thc license.

(2) The Haryana Urban Dcvelopmenl Authority ¥ local
authorities, firms, undertakings. oft Government and other authorities
involved in land development] shall also be liable to deposit the service
Inserted by Haryana Act 15 of 1984. '

Substituted by Haryana Act 17 of 1996.
Inserted by Haryana Act |7 of-1996. - - | L T
Added by Haryana Act 11 of 2003. A

BowoNo=
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charges and shall be deemed to be '{colonizers] for this purpose only. The
date of firstinviting applications for sale of piots in any colony by it shall
be deemed to be the date of granting of license under this Act for the
purpose of deposit of service charges. '

(3} The service charges shall be deposited by the colonizer with
such officer or person as may be appointed by the Government in this
behalf.

- (4) The colonizer shall in turn b cntitled to pass on lhe service
charges paid by him to the plot holdcr

(5} Thc amount of service chaoes if not paid Wllhll‘l the
prescribed period shall be recoverable as arrears of land revenue.

(6) The amount of service charges so deposited by the colonizer
shall constitute a fund called the Haryana Urban Devc]opment Fund
(hercmafter referred to as the Fund) Wthh shall vest in the State
Govemment

{7):The Fund shall be admlmstered by such officers of the State
Government as may be appointed by it for this purpose.

( 8}. The amount of services charges deposited by the colonizers

énd orants from the Government or.the local authority shall be credited
1o the Fund.

*"." (9) The Fund shall be utilized by the Statc Government for the
benefit of the *[urban dévelopment and for creation and improvement of
urban infrastructure in the State of Haryana). The Fund ma),r a.lso be utilized
to meet the cost of adm:mstratmg the Fund.

( ! O)The Govemment shall publish annually in the Official
Gazelte the report of the activities financed from the fund and the statement
of accounts.]

"2[3B. No'person shall erect or re-erect biﬁidings in acolony save in
accordance with the approved plans and subject to such restrictions and
conditions as are corntained in the llcense or as may be specified by the
Govemment or the Director. ]

1. Substitited by Flaryana Act 17 of 1996.
2. Inserted by Haryana Act 11 of 2003.

Erection or re-
erection of
buildings in a
licensed
colony.
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4, The Director shall maintain such registers as may be prescribed
showing sufficient particulars of all cases in which licence is granted or
refused by him and the said registers shall be available for inspection
without charges by all interested persons and such persons shall be entitied
to have extract therefrom.

5. (1) The colonizer shall {deposit thirty per centum] of the
amount realised, from time to time, by him, from the plot-holders within
a period of len days of its realisation in a separate account to be maintained
in a scheduled bank. This amount shall only be utilised by him towards
meeting the cost of internal development works in the colony. After the
internal development works of the colony has been completed to the
satisfaction of the Director, the coloniser shall be at liberty to withdraw
the balance amount. The '[remaining seventy per centum] of the said
amount shall be deemed to have been retained by the coloniser, inter-
alia, 10 meet the cost of land and external development works.

(2) The colonizer shall maintain accounts of the amount kept
in the scheduled bank, in such manner as may be prescribed ;

[Provided that where the license under section 3 is granted for
setting up a colony for cyber city or cyber park purposes, the prowsmns
of sub-sections (/) and (2) shall not be applicable.) :

6. (1) The Director, or any other officer authorised by him in

this behialf, shall be competent to inspect itie accaunts maintained by the
colonizer who shall produce before him all the relevant rccords reql.ured
for this purpose.

- {2} The coloniser shall gethis accounts audited, after, the close
of every financial year, by a chartered accountant and shall produce a
statement of accounis, duly certified and 51gncd by such chartered
accountant, in the manner prescribed . : ’

7. Saveas prov1ded in scctlon 9 3[no person lﬂC]lldl ng a property
dealer shall],— -
(i) without obta.mm‘g- a licence under section 3, transfer

or agree to transfer in any manner plots in a colony or
make an advertisement or receive any amount in respect
Ahereof; o
(i) erect or re-erect any building in any colony in respect
of which a licence under section 3- has not. been
 granted ;
1. Substituted by Haryana Act ll of‘7003

2. Added by ibid.
3. Inserted by ibid.
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I[(iii) errect or re-carct any building other than for purposes
of agriculture on the 1and sub-divided for agricultures
as defined in clause (aa) of section 2 of this Act.]

1[7A. Notwithstanding any thing contained in any other law for the
time being in force, where any document is required to be registered under
the provisions of section 17 of the Indian Registration Act, 1908, purporting
to transfer by way of sale or lease any vacant land having an area of less
than one hectare 1n an urban area as may be notified specifically by the
Government from time to time for the purposes of this section, no
Registration Officer appointed under the above said Act shall register any
such docurnent unless the transferor produces before such Registration
Officer a no objection certificate issued by the Director or an officer
authorised by him in wniting in this behalf, to the effect that the said transfer
does not contravene any of the provisions of this Act and its rules and
such no objection certificate shall be issued within ninty days of the date
of receipt of the application for the same :

Provided that—.

(a) if the -area of vacant land, which is proposed to be
transferred does not exceed one thousand square
meters, the above said no objection certificate shall be

issucd within thirty days of ‘the date of reccipt of

application by the Director, where—

(i) the land is situated in a colony for which a licence
has been issued under. section 3 of this Act, or

(if) the transfer proposed is as a result of family
partition, inheritance, succession or partition of joint
holdings not with the motive of earning
profit, or’

(iii} the transfer is in furtherence of any scheme
sanctioned under any law ;

{b) if the above said application for grant of no objection
certificate submitted to the Director or an officer
authorised by him in writing in the behalf is not
disposed off through an order in writing within the
prescribed period of nintey days or thirty days as

1. Ingerted by Haryana Act I | of 2A3.

Registration of
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decuments.
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described in this section, the no objection certificaie shall
be deemed to have been granted ;

{c) all applications for grant of no objection certificates shall
be accompanied by the following documents :—

(i) title of land, o
(it} draft copy of registration deed ;

(i) an affidavitto the cffect that the site is covered under .
this section, if the area of the land does not exceed
one thousand square meters.]

Cancellation of 8. (1) A license granted under this Act, shall be liable to be

licence. cancelled by the Dircctor if the colonizer contravenes any of the
conditions of the licence or the provisions of the Acl or the rules made
thereunder; provided that before such cancellation the colonizer shall be
given an opportunity of being heard. -

'[{2) After cancellation of the licence, the Director may himself,
carry out or cause to be carried out, the development works in the colony
and recover such charges as {he Director may have to incur on the said
development works from the colonizer and the plot holders in the manner
prescribed as arrears of land revenue. :

{3) The liability of the colonizer for payiﬁéni of such charges
shall not exceed the amount the colonizer has actually recovered from
the plot-holders less the amount actually spent on such development
works, and that of the plot-holders shall not exceed the amount which
they would have to pay to the colonizer towards the expenses of the said
development works under the terms of the agreement of sale or transfer
entered into between them : '

Provided that the Director may, recover from the plot-holders with
their consent, an amount in excess of what may be admisstble under the
aforcsaid terms of agreement of sale or transfer.

(4) Notwithstanding anything contained in this Act, afier the
colony has been fully developed under sub-section (2), the Director may,
with a view to enabling the colonizer, to transfer the possession of and

1. Substited by Haryana Act 30 of 1986.
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the title to the Iand to the plot-holders within a specified time, authorise
the colonizer by an order, to receive the balance amount, if any, due from
the plot-holders, after adjustment of the amount which may have been
recovered by the Director towards the cost of the development works and
also transfer the possession of or Ithe Litle to the land to the plot-holders
within aforesaid time. If the colonizer fails to do so, the Director shali on
behalf of the colonizer transfer the possession of and the title to the land to
the plot-holders on receipt of the amount which was due from them.

{5} After meeting the expcnses on development works under
sub-section {2), the balance amount shall be payable to the colonizer.]

9, (1) The Director shall grant exemption to a person from
obtaining the licence if he is satisfied that—

{a) the land—

(i) had been divided into plots and more than twenty
per centum of the plots according to layout plan ;

(ii} is in a compact block ; and
(iit) is notsituated within the controlled area ; or

(6) (i) theland does not exceed 4,000 square metres and is
situated within the limits of a municipal area, a
notified area or the Faridabad complex ;

(i) the amenities similar to the one existing in the lecality
exit or such person undertakes to provide such
amenities ; and

(iii) the size of the plots divided or proposed to be divided is
in conformity with the general layout of the plots in the
locality : '

Provided that the Director may, by an order in writing giving
reasons, refuse to grant the exemption if he, after hearing the applicant, is
of the opinion that the application has been made with a view to evade the
provisions of this Act.

2) The application for obtaining éxemption shall be in such
form and manner as may be prescribed.

Exemption
from obtaining
licence in
ccriain cases.
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(3) If, within a perio'd of three months of the date when an
application under sub-section (2) has been made to the Director, no order
in writing has been passed by the Director, the exemption shall be deemed
to have been granted.

Explanation— The expression "controlled area” shall have the
meaning assigned to it in the Punjab Scheduled Roads and Controlled
Areas Restriction of Unregulated Devclopment Act, '[1963, and the
Faridabad Complex (Regulation and Development) Act, 1971.]

[10. (1) Any person who contravenes any of the provisions of
this Act or the rules made thereunder or any of the conditions of a licence
granted under section 3 shall be punishable with imprisonment of eithcr

discription for a term which may extend to three years and shall also be

liable to fine :

Provided that where any of the provisions of section 9 are
contravened the punishment of imprsonment shall not exceed six months.

’[(2) Without prejudice 1o the provisions of sub-scction (/)
the Director or any other officer authorized in writing by him in this
behalf may, by notice, served by post and 1f a pcrson avoids service, or
is not avatlable for service of notice, or refuses to accept service, then by
affixing a copy of it on the outer door or some other conspicuous part of
such premises, or in such other manner as may be prescribed, call upon
any person who has committed a breach of the provisions referred to in
the said sub-section 1o stop further construction and to appear and show
cause why he should not be ordered to restore to 1ts onginal state or to
bring it in conformity with the provisions of this Act or the rules framed
thereunder, as the case may be, any building or land in respect of which a
contravention such as 1s described in the said sub-section has been
commilted and if such person fails to show cause to the satisfaction of the
Director or such authorized officer within a period of seven days, the
Director or such authorized officer may pass an order requiring him to
restore such land or building to its original state or to bring it in conformity
with the provisions of this Act or the rules framed thereunder, as the
case may be, within a further period of seven days.

1. Substituted by Haryana Act 9 of 1977,
2. Substimted by Haryana Act 1] of 1989.
3. Sabstituted by Haryana Act 11 of 2003,
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(3) If the order made under sub-section (2} is not carried out
within the specified period; the Director, ir any other officer authorized in
writing by him in this behalf may, himselt at the expiry of the specified
period, take such measures, as may appear necessary to give effect to the
order and the cost of such measure shall, if effect to the order and the cost
of such measure shall, if not paid on demand being made to him, be
recoverable from such person as arrears of land revenue :

Provided that even before the expiry of the period mentioned in
the order under sub-section (2), if the Director or such authorized officer
is satisfied that instead of stopping the construction, the person continues
with the contravention, the Director or such authorized officer may himself
take such measures, as may appear necessary, to give effect to the order
and the cost of such measures shall, if not paid on demand being made to
him, be recaverable from such person as arrears of land revenue.]

‘[11. No prosecution Tor any offence punishable under this Act shall
be instituted except with the previous sanction of the Director or any officer
authonsed in writing by him in this behalf.

11.A. Itshall be the duty of every police officer—

(i} 10 communicate without delay to the Director or any
ather officer authorised in writing by him in this behalf,
any information which fie reccives of a design to commit
or of the commjssion of any offence against this Acl or
any rule or regulation made thereunder ; and

(1) 10 assist the Director or any other officer authonised in
writing by him in this behalf, in the lawful exercise of
any power vested in the Director or any other officer
authorised in writing by him in this behalf under this
Act or any rule or regulation made thereunder.

11-B. (1} A police officer not bellow the rank of sub-inspectar,
shall arrest any person who commits in his view any offence against this
Act or any rule made thereunder, if the name and address of such person,
be unknown to him and if such person, on demand declines to give his
name and address, or gives such name or address which such officer has
reson to believe to be false.

1. Substitmted by Haryana Act 11 of 1989,

'roseculion.

Duty of police
officers.

Power o
arrest.
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{2) "I'he person so arrested shall, without unavoidable delay, be
produced before the Magtstrate authorised to try the offence for which the
arrest has been made and no person, so arrested, shall be detained in custody
fora period exceeding twenty-four hours without an order from the above
mentioned Magistrate.]

‘12, (1) Where an offence under this Act has been commitied by a
company, the company us well as every person incharge of, or responsible
to, the company for the conducl of its business at the time of the
commission of the offence, shall be liable to be proceeded against and
pumished accordingly :

Provided that nothing contained in this sub-section shall render
any such person liable to any punishment if he proves that the offence
was committed without his knowledge or thal he excrcised all duc
diligence to prevent the commission of such offence.

(2) Notwithstanding anything ‘contained in sub-scction (1),
where an offence under this Act has been committed by o company and
it is proved that the offence has been committed with the consent.or
comnivance of, or that the commission of the offence is attributable to
any neglecton the part of, a director, Manageer, secretary or other officer
of the company, such Director, Manager, Secretary or other officer shall
also be procecded against and punished accordingly.

Explanation— For the purposes of this section—

(a} "company” means any body corporate and includes a
{itm or other association of individuls ; and

{b) "director” in relation to a firm means a partner in the
firm.

13. (1) The Director may, eithcr before vr after the institution of
the proceedings for prosecution, compound any offence punishable by
or under this Act.

(2) Where an offence has been compounded, the offender, if
in custody, shall be released and no further praceedings shall be taken
against him in respect of the offence compounded.

14. (1) No suit, prosecution or other legal proceedings shall lic
against any person in respect of anything which is in good faith done or
intended to be done in pursuance of this Act or the rules made thereunder.
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(2) No suit or other legal proceedings shall lie against the
Government for any damage caused by anything which s in good faith
done or intended to be done in pursuance of this Act or the rules made
thereunder.

15. No civil court shall have any jurisdiction to entertain or decide
any queslion relating to matters falling under this Act or the rules made
thereunder.

16. Notwithstanding anything contained in this Act, any
permission already granted to set up a colony under the Punjab Scheduled
Roads and Controlled Areas Restricon of Unregulated Development Act,
1963, and the rules made thereundcr, shall remain valid and be govemed
by the terms and conditions containcd thercin. No person shall be required
to obtain a licence if he had obtained permission under the said Act and
the same still subsists. ' '

17. Any person who has sold or tranferred or has agrecd to scll or
transfer any plot for any purpose in colony, in an area in which the Punjab
Scheduled Roads and Controlled Areas Restriction of Unergualated
Development Act, 1963, was applicable, and has not obtained permission
as required by the said Act, but has realised any money before the
commencement of this Act from the plot-holders, shall obtain a licence
under the provisions of this Act within a period of three months from the
date publication of this Act in the Official Gazette of the State or such
further period as may be allowed by the Director.

18. Nothing in this Act shall affect the power of the Government,
Improvement Truts, Housing Board, Haryana, '[any local authority or
other authority constituted under any law for the time being in force by
the State Government for carrying oul development of urban area.] to
develop land or impose restrictions upon the use and development of any
area under any other law for the time being in force, ?[but such power
except the power exercisable by the Government, shall be excrcised on
payment of such sum as may be decided by the Government from time to
time.]

3(19. Any person aggrieved by any order of the Dircctor or any
officer appointed by the Govermment, by notification in the Official

Substituted by Haryana Act 9 of 1977.

Added by Haryana Act 17 of 1990.

Substituted by Haryana Act 11 of 2003 and further substiluted by Haryana Act
5 of 2004.
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Gazeite, to exercise and perform all or any of the powers and functions of
the Director may, within a period of thirty days of the date of communication
of the order to him, prefer an appeal to the Sccretary to Government,
Haryana, Town and Country Planning Department, in such form and
manner as may be prescribed : -

Provided that the appeal may be entertained after the expiry of
the said penod of thirty days, if he is satisfied that the appellant was
prevented by sufficient cause from filing the appeal in time.]

20. The Government may call for the record of any case pending
before, or disposcd of by, any subordinate authority, for the purpose of
satisfying itself as to the lcpality or propriety of any proceedingé or of
any order made there in and may pass such order in relation thereto as it
may think fit.

21. The Direclor may, either of his own motion or on an application
of any party interested, review, and on so reviewing modify, reverse or
confirm any order passed by himself or by any of his predecessors in
office : :

Provided that—

{a) When the Director proposcs to review any order passed
by his predecessor in office, he shall first obtain the
sanction of the Government ;

(b} no application for review of an order shall be
entertained unless it is made within a period of ninety
days from the date of passing of the order, or unless
the applicant satisfics the Director that he had sufficient
cause for not making the application within that
period ; _

{c) noorder shall be modified or reversed unless the parties
concerned have been afforded a reasonable oppartunity
of being heard ;

(d). no order against which an appeal has been preferred
shall be reviewed. .

22. The Government may, by notification, direct that the powers
exercisable by it under this Act shall, in such citcumstances and under
such conditions as may be specified therein, be exercisable also by an
officer subordinate to it.
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23. If the Government is of the opinion that the operation of any
of the provisions of this Act causes undue hardship or circumstances
exit which render it expedient so to do, it may, subject to such ferms and
conditions as it may impose, by a general or special order exempt any
class of persons or areas from all or any of the provisions of this Act.

24. (1) The Government may, by notification, subject to the
condition of previous publication, make rules for carrying out the
purposes of this Act. o '

(2} In particular and without prejudice to the generalily of the
foregoing powcr, such rules may provide for all or any of the following
matters, namely :—

(a) fee, form and manner of making an application for
obtaining licence under sub-section (/) of section 3 ;

(b) form of licence and agreement under sub-section (3)
of section 3 ;

(c) fee for grant or renewal of licence under sub-section
{4) of section 3; -

{d) form of registers to be maintained under section 4 ;

(e) form of accounts to bec maintaned uvnder sub-section (2)
of section 5 ;

{f) manner of getting the accounts audited under sub-section
(2) of section 6 ;

(g) manner in which preference is to be given to the plot-
holders under sub-scction (3) of scction 8 :

(i2) form and manner of making application under sub-
section (2) of section 9 ;

'{(i) any other matter in connection with preparation,
submission and approval of plans.]

{3) All rules made under this Act shall be laid, as soon as may
be after they are so made, before the House of the State Legislature
while il is in session for a period of not less than fourteen days, which
may be comprised in one session or two successive sessions, and if,
before the expiry of the session in which they are so laid or the session

1. Addecd by Haryana Act 11 of 2003,

Power to
exempt.

Power to make
rules.
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immediately foolowing, the House of the State Legislature makes any
modification in any of such rules or resolves that any such rule should not
be m'c:ld_é; such rules shall thereafier have effect only in such modified
form or be of no effect, as the case may be, so however, that any such
modification or annulment shall be without prejudice to the validity of
anything previously done thereunder.

n 25, The Haryana Restrictions on (Development and Regulation of)
Colonies Act, 1971 (Haryana Act 39 of 1971), is hereby repealed.
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PART
TARYAMS GOYERNMENT
LEGISLATIVLE DEPARTMIENT
. Hotilication
.' The 20 March, 2006

No. Leg. 1o/2000.—The following Act ol the Lepistnure of e State of
Haryana received e assent ol the Governar of Haryina an the 12th January,
2006, and i hereby pubiished Tor rencral wmformation —-

; HARYANA ACT NO. 173 OF 2006

THE HARYANA DEYELOPMENT AMD REGULATI N OF URDBAN
AREAS (AMUENDMENT AND VALIDATION) AT, 2003

Al

ACT

furthor to amend and vadidate the Harvang Developient and Regiiation of
Livhan Arcas Acr, 19735,

B enacted by the Fegeslatare of the Stce of Hlaryasa Jothe Biflty-sixih
Year of e Pepuidic of Indis as {ollows -

t. This Act may be catled the Faryana Development and Regulation of - Shom title.
Uirban Arcas (Amcendment and Vahdatien) Act, 2005

2. Inclause (a) of sub-scetion (3) of section 3 ol the Haryana Development Amendment nf

and Reenlation of Urban Arzas Act, 1975 (hereinaller called the principal Act) -  seetion 3 of
Harvana Act 8
() Lo sub-clanse (v for the sipn ™7 exisiing at e cnd, the sign ol 1975,

W

D oshall be substituted:

; (i) alier sub-ctase (v), the tollowing, sub-clause shatl be added.,
‘ nannely -~ -

vy o fullil suel tenns and conditions 2s may be specified
by the Divector at the time of grant ¢f licence through
hilateral agreement as msy be preserived:™.
3. Inosection 24 of the priceipal Act--- Amendment of
] ) i ] . section 24 ol
() for sub-scction (1), the following seb-section shall be Haryana Act &
substiluicd, namely--- of 1975

' YN The Goaveronment maey, by notiwalion e the Offieial
Crazelie, subject w the condition of prenwus pubhicauen,
vake miles for carrying out the porposzs of thes Act and
nay give them prospective or relfiospecive elfect.™

A Rars st

T T T R T ey
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(i Tor sub-section (31 the following sub-section shadl be

substitiied, mmicly -

S Feery rule made nnder dus Act shall he aid, as soon as
may be, after it made, belore the House of the Stote

Legistatare, while 1t 1s in session.”.
400
or Giwr wlorily Lo the conivary, any beence lec charged or purporting 1o have
been charged as per the Haryanu Development and Regulation of Urban Areas
(Amendment) Rules, 2005, notilied by Haryana CGovernment, Town and Counlry
Elanning Trepartment, Notification No. DS-1-05/4737. dated the 23rd May. 2005,
and the Schedule given below or wny Bilatera! apreement exccuted with the
Dircctor or any undertaking obiained ac the time of grant af licence ar any action
talken or things done or purporting lo have been taken or donc before the
commencement of the Haryana Developmert end Regulation of Urban Arecas
(Amendment and Validation) Act. 2003, sheli b decmed to be as valid and
ellective as if such licence fee were charged i secordance with the provisions
copinect in the Schedule appended o the Faryina Development and Tegulstion
of Urban Areas Rudes, 19706 and avy bilateral agreement executed with the Director

Toedaaaall o
wh ALY UL

lzemeny, decvec or order of any court or tribunal

"

P
£

or any undertaking obtaned at the tme of granl of fcence shall be deenied to
b as valid and cffective as i such bilateral aereenismt were executed or undertaking
were obtamed in accordance with the provisions as amended and validaled in
exerctse of the provisions cortained in the Haryena Dovclopment and Regulation
of Urban Areas (Amendment and Validation) Act, 2065, and shall not be called
question inany conrt or irbunad or other sathority mwd accordingly-- -

{0 adl acis, uoceadinns or things donce or action taken by the
Covernniet ar by any officer of the Government or by any
aunihority, n connection with the charging of licence fog,
cxecubion of bilateral agrzement aud obtaining of any
undenaking, Jor atl purpuses be deemed to be and, to have
always been done or inken o0 accordance with Jaw;

(i1} no suit or otlicr procoedings shall be maintained or continued
i any court or bejore anthoiity for the relund of any such
licence [ve so charped andd for nullification of bilateral
aprecment exeented and undertoking obtumed; and

(i} no cowt or anthoriiy shail enloree ¢ deeres or order directing
the relund of any such licence fee so charged or fov nullification of bilaterat
aprecrnent execnicd or any nnderlaking oblaaed sl the nme of granmt of

llcence -
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SCHEDULE

Ruales of lHeence fee per mross aiie

{iorcotanies oflrer than fidosdri 8

139

AL Ko Name of ihe

Fletted Group

Commaicinl/ lective

manber towndurban colony Housing office complex dale
¢ aven ' calony n residential
& sector
! 2 3 4 5 6
K} Surgnon, Fandabad Rso 1 dac Rs. 1.25 lac (i) R 50 dac for 2% ot Aprid,
: and Manchikula seclos Area 2003
fing Re. 775 Jac for 1%
seclor arcil
(for 175 Floor Arca
lRatio)
fiiy Rs. 7.5 inc
(for 100 and 150 Floor
Aren Ratio)
i) Sancpat, Panipat, sl T V28 Ine Rs 1S luc

Nienesar, inluddureh

) Rest ef the State

Rs. .25 Jac Rs,0.30 fac

For mdustriad colonies

Seiiag Name of the towo/urban arca Rale
number
: 1 pa 3
s )] Gurgaon Town, Gurgaon I3lock of Gurgaon Disiticl
{except Manesar), Faridabad, Ballabgarh and
Ballabgarh block of Faridabad istrict Rs.0.50 lac
(i) Bahadurgarh, Kundiy, Pampal Town aud Iudustria

Model Township Muanesar

(i Lomatuny towns of the State

Rs. 0.20 lac

Rs. 0.05 luc
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Rates of Heenee fee per avass sere

I
(for colynes otiter (han imdastrial)

i Sera! Mate of thye Motred Group oy s i tive
pumber  fownfurbun cotony {lousing oitice conplex date
aren culony in reziaenuat
secror
I 2 3 4 5 6
Wi Gurgaon, Faridabad  Rs. 1 Jac Rs. 1.25 lac (i) Ra. 50 lac for 2% 22nd Novarnber,
i and Panchkula SCCLOT arel 2003

() s 75 lae for 1%
soclor arca

B (for 175 Floor Arca
: Ratio)
(i Gurgaon-Mehraeh Rs. 1 lac R, 125 fae Rs 050 crore (o 175
Scheduled rod Floor Arcy Ratio)
{1k} Sanepat, Panipar, s | Tag Rs. 1.25 e Rs 13 lac

Mancsar, Bahodurgarh

{iv) Rest ol the Stale Re (025 Tug Rs030 b R 3 Jac

Foi industrial colanies

; Senad Namie of the lewn/urkan area Rate
minher
; i 2 3
i) Gmpeaon Town, Cinipaon Block of Courpaon Disicici
(excepl Munesar), Favidabad, Ballabgarh and
Bailabgarh block ol Favidabad Disirict Rs.0.50 lac
(it Baliadurgarh, Kandi, Pavipat Tovs and ndustis,
Mode! Township Muancsar Rs. 0.20 lac
(ild) Remainmy, tovns ol the Stale Rs. 0.03 lac
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ates of Hys LTSS ALY

(Tor colonivs other than indosteial

: ¢, Samal Name ol the Potted drou Conmasienif leetive

i !

: number townsurban colany Hoeusing alitor complex daic
HEGH] cirlones in recidennal

ANeCanr

! 2 3 B 5 a
i a; Gurgaon, Faridabad - ®s. 1 luc Rs. 1.25 lac (i} Rs. 1.00 crore (lor 175 191h May,
b and Panchkuli Iloor Arco Ratio) 2004
{1} Gurgaon-Mehravly Rs.i lac ks. 1.25 lac  Rs.].3 crore {lor 175
Seheduicd road ’ Floor Area Ratio)
L Sanipat, Punipst, Ry [ lac R 1.25 lae Rs. 15 lac
. Manesai and
Pahnedurarh
Y} Rest ol Lie Siate R 025 Tue B0 b M f
: For hudustrial ceforics
Serial Name ol the town/urban srea Rale
prnbor
i 2 3
; i) Gurgaon Town, Gurgaen Block of Gurgaon District
: {caoept Manesar), Faridubad, Dallabearh and
; Pinllabeariy biock af Padabied Phstric: Rs.0.30 Jac
: {1 Bahadurgavh, Kupdii, Pantpat Tovn and indasing,
: Maodel Township Mancsar Rs. 0.20 lac
(1if) Remainiiy ovwis of the State Rs. G905 lae
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{2y votwithstanding such repeal, anything done or any action taken
wncler the principal Act, as emended by the said Ordinance, shall be deemed to
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have been dounc or taken under tie plmCIl_)‘ﬂ Act as amended by s Act
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Seareiary (o Government, Barvana,
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el .. PART.)
- L . HARYANA GOVERNMENT
. - 'ﬂEGIS_iJAT_IVE,

DEPARTMENT ..
; Notification > "
: The 3rd Apri]

No. Leg. 1672007 e following"Aétof the Legislature of the' State
narecei ved the assent of ihe Governor of Hary:_;na;‘_nln_thc-zgth' Murch,:
hereby published for/general inforitiatio{l_:—— SR BECoLE

' N

Hat_‘ya.
Cand ig

[

RN ‘:'};ARYANA-_AQT._N_(‘).-‘s,gpj_-zom'
_-DEVELO!?ME#JT. AND LATION o

N REGULATION o
| REAS (AMENDMENT): i

..+ Urban ‘Areas Act, 1975

Egl,'il"-\énaé.l'cd- bj;' the Legistature
Year of ¢

e eighty b Republic. of Inda,

z@gﬁ:";__lmaif_fbé:c-a!!ed the Haryana-De'vél'gSﬁriienf and Rq;uia[ioﬁ (_l_lf-'-“ Sk
m‘%ﬁF’mcnt} Act, 2007, 0 o . T

<

development ‘charges™ incluge

‘_‘(h‘h.u}'_-.f‘_iquastljué;_‘lix‘c _ e cost of
major infrasteuciyre Projects;”; Ve

o developmest of

9 after cjfii;s'g'(i)l, the following cI__:itisé shalf be

inserted, Namely .

() “‘mz:ijq_r‘.infrastruuurc prajects”
. highways, raasport, major water sy
‘- facilities erc ;. . L

include n:alioﬁaf.fs\talg ;
pply scheme ang power
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\ Ameundiment aof 3. In scction 3A of the principal Act)s—
section 34 of
Haryana Act & . o o
ol 1}»?5, (1Y insuh-scctions (D), (). (3, (4) and (8), Jor the words “ser vice charges
; whurever vecuaving, the wands "infiet veturs development charges
I shall be substitnted;

‘-\ / {ii} for sub-sections (6). (7), (8) and {9). the follawing sub-sections shall
i / - ' be: substiunted, namely =—

{ “{6) The amount of infrastructure development charges so
deposited by the colunizer shall constituie a4 fund calied the Fund
for development of major infrastructure projects in the State of
Haryana (hereinufter referred to as the Fund).

.1 r

{7} 'The Fund shall be adminiswcied by a High Powered
Committee as may be constitated by the State Government for this
pUrpusE.

(8) The wnount of infrastructure development charges deposited
by the colonizers, loans and grants from the CentralfState
Government, or the local authority, of tnans and granis from national/
tnternational financial institntions and any other money from such

source as the State Government may decide, shall be credited to the
Fund.

i

\ {93 The Fund ahall be uilllesd for the developinent ol major
) infrastruciure projects in the Staic of Haryana. The Fund may atsa
he unitized o meet the cost of :\:imimcmrmg the Fand,”

Regeal  ud 4 {3 The Haryanu Development and Reguiation of Urbaa Arcas

ravino - . e s s e i . P - R T LI R R .
ity Lhoatoneig, 2000 (:mxyulm Uriiative tNu, J ui SV IS Beteny
renealed.

{2) Notwithstanding such repeal. anything donz oy any action tiken
under the principal Act. as amended by fhe said Cidinance, shall be decmed 1o
have bean done or inken under the prmoepst Act, as innended by this Act.

M. 8 LIJLLAR, '
Sucretary to Guvernment. Haryana,

Legislative Department. /

_—

—w
i
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PART - |
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 3rd April, 2012

No. Leg. 6/2012.— The following Act of the Legislature of the State
of Haryana received the assent of the Governor of Haryana on the 31st March,
2012, and is hereby published for general information :—

HARYANA ACT NO. 4 OF 2012

THE HARYANA DEVELOPMENT AND REGULATION OF URBAN AREAS
(AMENDMENT AND VALIDATION) ACT, 2012 ‘

AN
ACT

Jfurther to amend the Haryana Development and Regulation of
Urban Areas Act, 1975.

Be it enacted by the Legislature of the State of Haryana in the Sixty-third

Year of the Republic of India as follows :—

1. This Act may be called the Haryana Development and Regulatlon of
Urban Areas (Amendment and Validation) Act, 2012.

2. Inclause (a) of sub-section (3) of section 3 of the Haryana Dévelopment
and Regulation of Urban Areas Act, 1975 (hereinafter called the principal Act),—

(i) for sub-clause (iv) ,the followmg sub-clause shall be substituted,
namely:—

“(iv) to construct at his own cost, or get constructed by any
other institution or individual at its cost, schools, hospitals,
community centres and other community buildings on the
lands set apart for this purpose, in a period as may be
specified, and failing which the land shall vest with the
Government after such specified period, free of cost, in
which case the Government shall be at liberty to transfer
such land to any person or institution including a local
authority, for the said purposes, on such terms and
conditions, as it may deem fit:

Provided that in case of licenses issued prior to the

notification of the Haryana Development and Regulation of
Urban Areas (Amendment and Validation) Act, 2012, the
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licensee, the purchaser or the person claiming through him
shall construct the school, hospital, community centres
and other community buildings on the land set apart for this
purpose, within a period of four years, extendable by the
Director by another period of two years, for reasons to be
recorded in writing, from the notification of the Haryana
Development and Regulation of Urban Areas (Amendment
and Validation) Act, 2012:

Provided further that at the end of the period as specified
under the proviso, if the site is not utilised for the purpose,
it was meant for, the land shall vest with the Government
and in which case, the Government shall be at liberty to
transfer such land to any person or institution including a
local authority, for the said purposes, on such terms and
conditions, as it may deem fit:

Provided further that a show cause notice and an
opportunity of hearing shall be issued before vesting the
land in the Government.”;

(ii) after sub-clause (iv), the following sub-clause shall
be inserted and shall be deemed to have been inserted with
effect from the 30th January, 1975, namely:—

“(iv-a) to pay proportionate cost of construction of such
percentage of sites of such school, hospital,
community centre and other community buildings
and at such rates as specified by the Director;”.

3. After section 10 of the principal Act, the following section shali be
inserted, namely:—

“10A. Recovery of dues.—All dues payable under the Act, which
have not been deposited within the time specified, shall be
recovered as arrears of land revenue.”.

4. After section 23 of the principal Act, the following section shall be
inserted, namely:—

“23A. Power to issue directions.—The Director, with the approval of
the Government, may, from time to time and/or under the
directions issued under section 9A by the Government, shall,
issue directions as are necessary or expedient for carrying out
the purposes of this Act.”.

'
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5. (1) Notwithstanding any judgement, decree or order of any court or
tribunal or other authority to the contrary, any action taken with regard to the
recovery of proportionate cost of construction of such schools, hospitals, community
centres and other community buildings, either through the issuance of executive
instructions or through condition prescribed in the Bilateral Agreement executed at
the time of grant of licence or through any undertaking obtained from the coloniser,
or any action taken or things done or purporting to have been taken or done, before
the commencement of the Haryana Development and Regulation of Urban Areas
(Amendment and Validation) Act, 2012, shall be deemed to be as valid and effective
as if such action was taken or done in accordance with the provisions of the Haryana
Development and Regulation of Urban Areas (Amendment and Validation) Act,
2012 and any executive instructions or any Bilateral Agreement or any undertaking
obtained in this regard and all such recoveries made, shall be deemed to be as valid

_and effective as if such Bilateral Agreement were executed, or executive instructions
were issued or undertakings were obtained or recoveries were made in accordance
with the provisions as amended and validated in accordance with. the provisions
contained in the Haryana Development and Regulation of Urban Areas (Amendment
and Validation) Act, 2012, and shall not be called in question in any court or tribunal
or other authority:

Provided that the amount already deposited against the cost of
construction of the community buildings shall be spent on the construction of
such community buildings or related infrastructure within a period of five years
hereafter, unless any further extension is allowed under exceptional circumstances
by the Government after recording reasons thereof, and accordingly,—

(i) all acts, proceedings or things done or action taken by the
Government or by any other official of the Government or by
any authority, in connection with the recovery of cost of
construction of such schools, hospitals, community centres
and other community buildings by the Director either through
issuance of executive instructions or through condition
prescribed in bilateral agreement or through any undertaking
obtained from coloniser, for all purposes be deemed to be and
to have always been done or taken in accordance with law;

(i) no suit or other proceedings shall be maintained or continued
in any court or before any authority for the refund of any
such amount already deposited or for nullification of Bilateral
Agreement already made, executive instructions already
issued and undertaking obtained; and

(iii) no court or authority shall enforce a decree or order directing
the refund of any such recovery of cost of construction of
such schools, hospitals, community centres and other
community buildings so charged or for nullification of bilateral

Validation.
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’ agreement executed or any executive instructions issued or
any undertaking obtained in this regard. v

(2) Notwithstanding any judgement, order or decree of any court or
tribunal or other authority to the contrary, if a licensee who deposited the cost of
construction, full or part, on the demand of Government and later took the refund
under a judgment, order or decree passed by court or tribunal or any other authority,
the Government may, after- &hc notlﬁcatlon of the Haryana Development and

Regulation of Urban Areas (Ammdmeatmd Validation) Act, 2012, order the recovery
of the amount of constniction of which the refund has been taken by the licensee

~under such judgment, order or decree, after gwmg a show cause notice and an
E opponumty of bcmg heard ,

MANIIT SINGH,
Secretary to Government, Haryana,
Law and Legislative Department.

49772-L.R-H.G.P., Chd.
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PART 1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The Sth April, 2012

No. Leg.7/2013.—The following Act of the Legislature of the State of
Haryana received the assent of the Governor of Haryana on the 26th March, 2013,
and is hereby published for general information :—

HARYANA ACT NO. 5 OF 2013
THE HARYANA DEVELOPMENT AND REGULATION
OF URBAN AREAS (AMENDMENT) ACT, 2013
AN
Act

Sfurther to amend the Haryana Development and
Regulation of Urban Areas Act, 1975.

Be it enacted by the Legislature of the State of Haryana in the Sixty-

fourth Year of the Republic of India as follows —
. 1. This Act may be called the Haryana Development and Regulation
of Urban Areas (Amendment) Act, 2013.

2. For the existing preamble to the Haryana Developmcnt and
Regulation of Urban Areas Act, 1975 (hereinafter referred to as the principal
Act), the following preamble shall be substituted, namely:—

“to regulate the use of land in order to prevent ill-planned and
haphazard urbanization in or around towns and for development of
infrastructure sector and infrastructure projects for the benefit of the
State of Haryana and for matters connected therewith and incidental
thereto .”.

3.  After clause (aa) of section 2 of the principal Act, the following
clause shall be inserted, namely:-

‘(aaa) “Board” means the Haryana Infrastructure Development
Board constituted under section 3AA;’.

4. Insection 3A of the principal Act,-
(i) for sub-section (7), the following sub-section shall be
substituted, namely:-
“(7) The Fund shall be collected and managed by the
Director and passed on for the purpose of its further utilisation
to the Board to be constituted by the Government for this
purpose.”;

(ii) sub-section (10) shall be omitted.
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S.  After section 3A of the principal Act, the following sections shall be

inserted, namely:-

“3AA. Establishment and constitution of Board, — (1) The
State Government shall, by notification in the Official Gazette,
establish a Board consisting of the following members, namely:—

() The Chief Minister of Haryana Chairman
(i) The Chief Secretary to Government of Vice-
Haryana Chairman
(iii) The Principal Secretiry to Governmentof  Member
Haryana, Finance Department :
(iv) The Principal Secretary to Government of  Member
Haryana, Irrigation Department
(v) The Principal Secretary to Governmentof  Member
Haryana, Power Department
(vi) The Principal Secretary to Government of  Member
Haryana, PWD (B&R) Department
(vii) The Principal Secretary to Government of  Member
Haryana, Town & Country Planning
Department
(viii) The Principal Secretary to Governmentof  Member
Haryana, Transport Department »
(ix) The Director General, Town & Country Member
Planning Department, Haryana
(x) The Chief Administrator, Haryana " Member
Infrastructure Development Board Secretary
(xi) Any other person(s) to be nominated by Special Invitce

the Government.

(2) The Board shall have perpetual succession and a common

seal with power to acquire, hold and dispose off property and to
contract, and may by the said name sue or be sued.

(3) The Board may constitute an executive committee
consisting of following members to aid and to assist it in the discharge
of its functions, namely:-

(i) The Chief Secretary to Government of Chairman
Haryana
(ii) The Principal Secretary to Government of Member

Haryana, Finance Department
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(iti) The Principal Secretary to Government of Member
Haryana, Town & Country Planning

Department
(iv) The Director General, Town & Country Member
Planning Department, Haryana
(v} The Chief Administrator, Haryana Member
Infrastructure Development Board Secretary
-cum-
Convener
(vi) The Administrative Secretary of the Special
concerned Department Invitee

(vii) Any other person to be nominated by
the Board.

(4). The Board shall meet at such time and place and shall
observe such procedure to transact its business, as may be specified

by the bye-laws. N

3AB. Officers and Employees of the Board. — (1) The Board
shall have a Chief Administrator to be appointed by the Government
to assist in its day to day functioning and shall be the overall
in-charge of the officers and employees of the Board.

(2) The Board may, with the approval of the Government,
create such other posts and appoint such officers and other employees
thereon, as it may consider necessary for the efficient discharge of its
functions.

(3) The conditions of service of officers and other employees
referred to in sub-section (2) and their functions and duties shall be
such, as may be specified in the bye-laws.

(4) All contracts with prior sanction of the Executive
Committee shall be signed by the Chief Administrator and in his
absence, by an officer authorised by the Executive Committee.

3AC. Functions and Powers of Board. — (1) The Board shall
be the apex body for overall planning and development of
infrastructure sector and infrastructure projects for the benefit of State
of Haryana, subject to the limitations specified in sub-section (3).

(2) The Board shall—

(i) act as a nodal agency to co-ordinate all efforts of the
Government regarding the development and
implementation of infrastructure sectors and
infrastructure projects for the benefit of State of
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(i)

(iii)

Haryana, involving private participation and funding
from sources other than those provided by State budget
and shall~

(a) identify infrastructure projects for private
participation;

(b) promote competitiveness and progressively
involve private participation while ensuring fair
deal to the end-users;

(c) identify and promote technology initiatives in
urban development and infrastructure
development sector for improving efficiency in
the system;

(d) identify bottlenecks in the infrastructure sectors
and recommend to the Government policy
initiatives to rectify the same;

(e) select, prioritise and determine sequencing of
infrastructure projects:

(f) formulate clear and transparent policies related to
the infrastructure sectors so as to ensure that project
risks are clearly identified and allocated between
the stakeholders; and

(g) identify the sectoral concessions to be offered to
concessionaires to attract private participation and
secure availability of viable infrastructure facilities
to the consumers: :

Provided that where participation is sought
by any person by participating in disinvestment
process, the provisions of this Act shall not apply:

Provided further that any authority or body,
constituted to implement such disinvestment, may
seek assistance from the Board;

prepare internally or through external consultants or
service providers engaged for the purpose, all
necessary documents including the bid or tender
documents, draft contracts including the various
contractual arrangements and incentives to be offered
by the Government;

assist public infrastructure agencies and
concessionaires in obtaining statutory and other
approvals;
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(iv)

W

(vi)

(vii)

recommend the grant of concessions to a public
infrastructure agency in accordance with the provisions
of this Act, the rules and the bye-laws made there under;

assist in determining the level and structuring of
investments of the Government and public bodies into
infrastructure projects with private participation
including holding the investment or part thereof;

create a special purpose vehicle for implementation
of any infrastructure project in co-ordination with the
Government or public infrastructure agencies; and

administer the Fund ana projects under this Act.

(3) The Board shall not play any role in the infrastructure '
projects undertaken by the Government exclusively through its
budgetary provisions.

(4) In order to carry out its functions consistent with the
provisions of this Act, the Board shall have the powers to do all or any

@

@)

(ii)

(iv)

of the following, namely —

acquire, hold, develop or construct such property, both
movable and immovable, as the Board may deem
necessary for the performance of any of its activitics
related to the development of infrastructure sectors or
infrastructure projects;

advise or recommend to the Government acquisition
of land under the Land Acquisition Act, 1894 for the
purposes of infrastructure projects;

lease, sell, exchange, or otherwise make allotments of
the property referred to in clause (i) to concessionaire
and to modify or rescind allotments, including the
right and power to evict the allottees concerned on
breach of any of the terms or conditions of such
allotment;

borrow and raise money in such manner as the Board
may think fit and to secure the repayment of any money
borrowed, raised or owing by mortgage, charge,
standard security, lien or other security upon the whole
or any part of the Board’s property or assets (whether
present or future), and also by a similar mortgage,
charge, standard security, lien or security to secure
and guarantee the performance by the Board of any
obligation or liability, it may have undertaken or which
may become binding on it;
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Amendment of 6.

(v) constitute a professional multi-disciplinary Project
Management Team and one or more Advisory
Committee or Committees or Sectoral Sub-Committee
or Project Implementation Sub-Committee, or engage
suitable service providers or advisors or consultants
to advise the Board for the éfficient discharge of its
functions;

(vi) enter into and perform all such contracts as it may
think necessary or expedient for performing any of its
functions; and

(vii) do such other things and perform such other acts as it
may think necessary or expedient for the proper
conduct of its functions and for carrying into effect
the purposes of creation of the Board, as contained in
this Act.

3AD. Power to make Bye laws for efficient administration of
Board.— The Board shali, with prior approval from the Government,
make bye-laws for proper performance of its functions under this Act,
which without prejudice to the generality of powers may provide for
the following matters, namely:—

(a) constitution, functioning and powers of Sectoral Sub-
committee, Project Implementation Sub-committee;

(b) duties of officers and employees of the Board and
conditions of service;

{¢) conduct of the meetings of the Board, the time and place
at which such meetings shall be held, the procedure to be
followed in the transaction of business; and

(d) any other matters in relation to which bye-laws are
required to be or may be made.

3AE. Power to issue directions. — The Government may, from
time to time issue such directions to the Board on matters concerning
the infrastructure sectors and the infrastructure projects in the State,
as it may deem fit, for the purpose of carrying out the provisions of
this Act and the Board shall be bound by such directions.”.

In Section 24 of the principal Act, after sub-section (2), the following

section 24 of sub-section shall be inserted, namely:—

Haryana Act 8
of 1975.

“(2A) In particular and without prejudice to the generality of
the foregoing power and the matters specifically provided for in this
Act, the Government may, by notification in the Official Gazette,
make rules for efficient administration of the Board. Such rules may
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provide for all or any of the following matters. namely:—

(i) prescribing the procedure to be adopted for project

(i)

(iii)

Gv)

identification, prioritization, public hearing, finalisation of
scope, funding and structuring of infrastructure projects.
conducting feasibility analysis, public bidding of the project,
concessionaire selection, negotiation of contract, formation
of Special Purpose Vehicles, execution of concession
agrecment, implementation and completion of project as well
as its monitoring, maintenance and impact assessment i.¢.
covering the complete spectrum of project cycle;

prescribing the procedure for project implementation including
determination of tariff, assignment of assets, assessing
feasibility and viability of finalised infrastructure projects,
termination of concession agreement etc. for successful
implementation of project and its termination in case of
violation of provisions of agreement;

prescribing the form and manner in which finance, accounts
and audit of the Board is maintained, conducted and submitted
along with the form and manner in which the annual report of
the Board is prepared and placed and returns are submitted;

prescribing the form and manner of furnishing returns,
statements and other particulars as may be decided;”.

RAJ RAHUL GARG,
Secretary to Government, Haryana,
Law and Legislative Department.

50989—L.R.—H.G.P.,Chd.



padl

- HARYANA GOVT. GAZ. (EXTRA.), OCT. 15, 2013 127
(ASVN. 23, 1935 SAKA)

PART-1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 15th October;, 2013

No. Leg.30/2013.—The following Act of the Legislature of the State of
Haryana received the assent of the Governor of Haryana on the 8th October, 2013,
and is hereby published for general information:—

HARYANA ACT NO. 27 OF 2013

THE HARYANA DEVELOPMENT AND REGULATION OF URBAN AREAS
(SECOND AMENDMENT) ACT, 2013

AN
ACT

Sfurther to amend the Haryana Development and Regulation of
' Urban Areas Act, 1975.

Be it enacted by the Legislature of State of Haryana in the Sixty-fourth
Year of the Republic of India as follows :~

1.  This Act may be called the Haryana Development and Regulation Short title.
of Urban Areas (Second Amendment) Act, 2013.

2. In section 2 of the Haryana Development and Regulation of Urban Amendment of

Areas Act, 1975 (hereinafter called the principal Act),~ section 2 of
Haryana Act 8

@ for clause (c), the following clause shall be substituted, of 1975
namely:— : ‘

‘(c) “colony” means an area of land divided or
proposed to be divided into plots or flats for residential,
commercial, industrial, cyber city or cyber park purposes or
for construction of flats in the form of group housing or for
the construction of integrated commercial complexes or for
division into plots for low-density eco-friendly colony, but
an area of land divided or proposed to be divided:—

(i) for the purpose of agriculture; or

(i) as a result of family partition, inheritance, succession
or partition of joint holding not with the motive of
earning profit; or
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(iii) in furtherance of any scheme sanctioned under any
other law; or

(iv) by the owner of a factory for setting up a housing
colony for the labourers or the employees working in
the factory, provided there is no profit motive; or

(v) when it does not exceed one thousand square metres or
such less area, as may be decided from time to time in
an urban area to be notified by the Government for the
purpose of this sub-clause;

shall not be a colony;’; and

(II) after clause (j), the following clause shall be inserted, namely:—

‘(ja) “low-density eco-friendly colony” means a colony
that fulfils such norms and guidelines for achieving ecological
sensitivity, minimum environmental impact, sustainability
and self-sufficiency in terms of natural resources, energy
resources and also conforms to such residential density
norms, as may be prescribed;'.

3.  In sub-section (1) of section 3 of the principal Act, the signs and
words “.The application shall be accompanied by an income-tax clearance
certificate” shall be omitted.

4.  After section 7A of the principal Act, the following section shall be
inserted, namely:—

“7B. Time limit for completion of a specific category of colony.—
(1) Notwithstanding anything contained in this Act, the Government may, by
notification, specify a time limit for completion of a specific category of colony.
If the coloniser fails to complete the laying out of any such specific category of
colony in accordance with the approved lay out plans or to execute internal
development works as per the approved design and specifications or to apply for
grant of completion certificate under sub-section (6) of section 3 within the
specified time limit, the Director shall not entertain any application for renewal
of the licence and shall issue a show cause notice as to why the licence granted
may not be treated as lapsed. The coloniser shall reply to the show cause notice
within a period of thirty days from the receipt of such a notice.

(2) On receipt of the reply to the show cause notice issued under
sub-section (1), the Director shall give an opportunity of hearing and after making
such enquiry, as deemed necessary and for reasons to be recorded in writing, —

(i) if satisfied, that the delay in execution of development
work was for reasons beyond the control of the colonizer,
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renew the licence for a maximum period of twenty-four
months, or part thereof, on deposit of fee at double the
rate of fee prescribed for grant of the licence:

Provided that in case the renewal of the licence is
allowed for a period less than twenty-four months, then
proportionate renewal fee shall be deposited against such
period;

(ii) if not satisfied, order that the licence has lapsed, and

" thereafter, within one month, shall cause a public notice

to be published about the lapse of the licence in atleast

two newspapers, one each in Hindi and English, having
circulation in such locality.

(3)  After passing the order under clause(ii) of sub-section (2), the
procedure laid down under sub-sections (2),(3),(4) and (5) of section 8 shall be

followed.”.

RAJRAHUL GARG,
Secretary to Government Haryana,
Law and Legislative Department.
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PART-1

HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
‘ Notification
The 4th April, 2014

No. Leg. 18/2014.—The following Act of the Legislature of the State of
Haryana received the Assent of the Governor of Haryana on the 25th March, 2014,
and is hereby published for general information :—

(HARYANA ACT NO. 15 OF 2014)

THE HARYANA DEVELOPMENT AND
REGULATION OF URBAN AREAS
(AMENDMENT) ACT, 2014

AN

Acr

Jurther to amend the Haryana Development and Regulation of
Urban Areas Act, 1975.

Be it enacted by the Legislaturc of the State of Haryana in the Sixty-fifth
Year of the Republic of India as follows :—

1. This Act may be called the Haryana Development and Regulation of
Urban Areas (Amendment) Act, 2014,

2. In Sub-section (4) of Section 3 of the Haryana Development and
Regulation of Urban Areas Act, 1975, for the word “four”, the word “five” shall be
substituted.

RAJ RAHUL GARG,
Secretary to Government Haryana,
Law and Legislative Department.
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PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT

Notification
The 19th April, 2018

No. Leg. 17/2018.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 22nd March, 2018 and is hereby published for

general information:-

HARYANA ACT NO. 14 OF 2018

THE HARYANA DEVELOPMENT AND REGULATION OF

URBAN AREAS (AMENDMENT) ACT, 2018
AN
ACT

further to amend the Haryana Development and Regulation of Urban Areas Act, 1975.

Be it enacted by the Legislature of the State of Haryana in Sixty-ninth Year of the Republic

of India as follows:—

1. This Act may be called the Haryana Development and Regulation of Urban Areas
(Amendment) Act, 2018.

2. After clause (ja) of section 2 of the Haryana Development and Regulation of Urban Areas
Act, 1975 (hereinafter called the principal Act), the following clause shall be inserted, namely:-

‘jaa) “location premium” means an amount over and above the prescribed fee and
charges that an applicant is willing to pay to the Government to obtain the licence
against applications received under sub-section (1A) of section 3, as determined
through bidding/auction process in pursuance of the policy issued by the
Government in this regard, from time to time’;’

3. In section 3 of the principal Act,-

(@)

in sub-section (1),-

(a)
(b)

(i)

[73E2]

in the third proviso, for the sign “.” existing at the end, the sign “:” shall be
substituted;
after the third proviso, the following proviso shall be added, namely:-
“Provided further that for such colonies located in such land use
zones of various notified development plans, where in the opinion of the
Government, the licences are to be issued after invitation of bids or
following an auction procedure in pursuance of the policy framed by the
Government in this regard from time to time, such application shall be
considered to be valid only if it is filed in response to a notice of the
Director and fulfils the prescribed terms and conditions.”.
after sub-section (1), the following sub-section shall be inserted, namely:-
“(1A) All such applications received in response to the notice issued
by the Director against policy for auction of licences that are considered to
be in order by the Director shall, in addition to the prescribed requirements,
also be liable for payment of location premium, as determined through the
bidding/auction process, in such manner and in such time frame as
conveyed by the Director. The amount received against location premium
shall be utilised for provision, maintenance and augmentation of external
development works and shall be recovered in addition to the prescribed
rates of development charges received against external development works
from a colonizer.”.

KULDIP JAIN,
Secretary to Government Haryana,
Law and Legislative Department.

56208—L.R—H.G.P., Chd.

Short title.
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Haryana Act 8
of 1975.
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PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notificaiton
The 31st January, 2019

No. Leg. 7/2019.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 16th January, 2019 and is hereby published for

general information:—

HARYANA ACT NO. 7 OF 2019

THE HARYANA DEVELOPMENT AND REGULATION OF URBAN AREAS

(SECOND AMENDMENT) ACT, 2018
AN
ACT

further to amend the Haryana Development and Regulation of Urban Areas Act, 1975 in its

application to the State of Haryana.

Be it enacted by the Legislature of the State of Haryana in the Sixty-ninth Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Development and Regulation of Urban Areas
(Second Amendment) Act, 2018.

2. In section 3 of the Haryana Development and Regulation of Urban Areas Act, 1975
(hereinafter called the principal Act),-

(1) for sub-clause (iv) of clause (a) of sub-section (3), the following clause shall be
substituted and shall be deemed to have been substituted with effect from the
3rd April, 2018, namely:-

(iv)

to construct at his own cost, or get constructed by any other institution or
individual at its cost, schools, hospitals, community centres and other
community buildings on the lands set apart for this purpose, within a period
of five years from grant of licence or in the extended period as allowed by
the Director and failing which the land shall vest with the Government after
such specified period, free of cost, in which case the Government shall be
at liberty to transfer such land to any person or institution including a local
authority, for the said purposes, on such terms and conditions, as it may
deem fit:

Provided that in case the licensee, the purchaser or the person
claiming through him fails to construct and use the site for the purpose it
was meant for in the prescribed period and seeks extension, the Director
may, if satisfied after making such enquiry, as he may consider necessary,
extend the construction period for a maximum period of five years at a
time, after recovery of such extension fees, as may be prescribed on per-
acre per-annum basis:

Provided further that a show cause notice shall be issued and an
opportunity of hearing shall be given before vesting the land in the
Government:

Provided further that the applicant shall be exempted from the
provisions of this clause where compliance of clause (iv-b) is sought by the
Director.

Explanation.— In all licences issued at any date prior to the 3rd April,
2013, no extension fees shall be leviable for any extended
period of construction prior to the 3rd April, 2018;

(1)  in sub-section (4), for the words “two years”, the words “five years” shall be
substituted.”.

Short title.

Amendment of
section 3 of
Haryana Act 8
of 1975.
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Amendment of
section 8 of
Haryana Act 8
of 1975.

Amendment of
section 10A of
Haryana Act 8
of 1975.

3. For section 8 of the principal Act, the following section shall be substituted, namely:-

“8. Cancellation of licence.- (1) A license granted under this Act, shall be liable to
be cancelled by the Director if the colonizer contravenes any of the conditions of the
license or the provisions of the Act or the rules made thereunder:

Provided that before such cancellation the coloniser shall be given an opportunity
of being heard:

Provided further that upon issuance of such cancellation of licence the land and
buildings involved in such licence, shall be deemed to vest with the Government, unless
specifically relieved of this obligation by the Government.

(2) Upon cancellation of the licence, all necessary action shall be taken by the Director,
either himself or through a third party agency identified by him, to secure the assets of the
colony as well as to ascertain the claims and liabilities against the licensee.

(3) After securing the assets of the colony under sub-section (2) and without prejudice to
the provisions contained in any other State law for the time being in force, the Director may, for
the purposes of recovery of dues or for getting the balance development works completed for the
purpose of granting completion certificate or otherwise, adopt all such measures, including
alienation of the licence, or part thereof, alongwith the associated land to any third party after
obtaining prior concurrence of the Government and adopting such procedure, as may be
prescribed.

(4) Notwithstanding any of the provisions as above, any excess amount received from its
allottees by the colonizer, shall be recovered by the Director. The Director shall recover any
excess amount from the colonizer received from its allottees and in case all attempts to recover
the same directly from the colonizer fail, such recovery shall be made as arrears of land revenue
from all the assets under the ownership of the colonizer.”.

4. For section 10A of the principal Act, the following section shall be substituted, namely:-

“10A. Recovery of Dues.- (1) All dues payable to the Director under the
provisions of this Act may be recovered as follows, namely:-

(1) as arrears of land revenue upon a certificate of the amount due sent by the Director
or an officer duly authorized by him in this regard to the Collector; or

(ii))  direct the bank holding the bank account of the person, company or other agency
from whom the amount is due to the Director to freeze such account to the extent
of the money due:

Provided that the Director shall initiate or continue any one of the two
modes specified in clause (i) or clause (ii) for recovery:

Provided further that where the money on account of external development
charges is due from the person, company or other agency granted a licence under
this Act, the Director shall write to the Sub-Registrar having jurisdiction, to refuse,
in exercise of the powers available under section 71 of the Registration Act, 1908
(Central Act 16 of 1908) to register any document for sale, exchange, gift,
mortgage or lease of any immovable property located in the colony for which such
licence was granted:

Provided further that the Director or any other officer duly authorized by
him in this regard shall, in case the mode of recovery under clause (ii) is initiated,
provide an opportunity of being heard to the person, company or other agency
from whom the money is due, not later than three days, from the date on which
direction is given to the bank:

Provided further that the defaulter shall continue to be liable for action,
including criminal action, for such default under any other law for the time being
in force.”.

MEENAKSHI I. MEHTA,
Secretary to Government, Haryana,
Law and Legislative Department.

8542—L.R.—H.G.P., Pkl.
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PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 3rd September, 2019
No. Leg. 33/2019.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 29th August, 2019 and is hereby published for general
information:—
HARYANA ACT NO. 32 OF 2019

THE HARYANA DEVELOPMENT AND REGULATION OF URBAN AREAS
(AMENDMENT) ACT, 2019
AN
AcT
further to amend the Haryana Development and Regulation of Urban Areas Act, 1975.
Be it enacted by the Legislature of the State of Haryana in the Seventieth Year of the
Republic of India as follows:—

1. This Act may be called the Haryana Development and Regulation of Urban Areas
(Amendment) Act, 2019.

2. For clause (hha) of section 2 of the Haryana Development and Regulation of Urban Areas
Act, 1975 (hereinafter called the principal Act), the following clause shall be substituted, namely:—

‘(hha) “State Infrastructure Development Charges” includes the cost of development of
major infrastructure projects;’.
3. In the principal Act, for the words “infrastructure development charges”, wherever

occurring, the words “State Infrastructure Development Charges” shall be substituted.

4. In section 3 of the principal Act, in sub-section (1), after the first proviso, the following
proviso shall be inserted, namely:—
“Provided further that the schedule of payment of fee and charges for various licence
colonies shall be such, as may be specified by the Government by directions issued from
time to time under section 9A of this Act.”.

5. After section 8A of the principal Act, the following section shall be inserted, namely:—

“8B. Surrender of licence.— (1) A colonizer intending to surrender a licence or part
of licence may apply for surrender of licence along with such documents, as may be
prescribed.

(2)  On receipt of an application under sub-section (1), the Director shall
undertake scrutiny of such application to ascertain that over the licenced area, or part of it,
for which licence is proposed to be surrendered,—

(a)  no third party rights exists;

(b)  no internal development works exist at site and the site stands restored
to its original state as it was before the grant of licence;

(c)  the area norms for the part of licenced area being retained, if any,
fulfils the applicable area norms for grant of such licence; and

(d)  any other condition as may be prescribed.

(3)  After scrutiny of application, the Director may, by an order in writing, either
allow surrender of licence on such terms and conditions along with forfeiture of such fee
and charges, as may be prescribed or reject it, citing reasons thereof.”.

MEENAKSHI I. MEHTA,
Secretary to Government, Haryana,
Law and Legislative Department.

57337—L.R—H.G.P., Chd.

Short title.

Amendment of
section 2 of
Haryana Act 8
of 1975.
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certain phrases
in Haryana

Act 8 of 1975.
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of section 3 of
Haryana Act 8
of 1975.
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section 8B in
Haryana Act 8
of 1975.
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PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 28th April, 2020

No. Leg. 10/2020.— The following Act of the Legislature of the State of Haryana
received the assent of the Governor of Haryana on the 16th March, 2020 and is hereby published

for general information:-
HARYANA ACT NO. 9 OF 2020

THE HARYANA DEVELOPMENT AND REGULATION OF URBAN AREAS
(AMENDMENT) ACT, 2020
AN
ACT
further to amend the Haryana Development and Regulation of Urban Areas Act, 1975.

Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Development and Regulation of Urban Areas
(Amendment) Act, 2020.

2. Further sub-section (4) of section 3 of the Haryana Development and Regulation of
Urban Areas Act, 1975, the following sub-section shall be substituted, namely:—

“(4) The license so granted shall be valid for a period of five years and shall be
renewable from time to time for such period, as may be prescribed not exceeding five
years at a time and on payment of such fee, as may be prescribed:”.

BIMLESH TANWAR,
Secretary to Government Haryana,
Law and Legislative Department.

8751—L.R—H.G.P., Pkl.

Short title.

Amendment of
section 3 of
Haryana Act 8
of 1975.
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PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 22nd March, 2021

No. Leg. 6/2021.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 20th March, 2021 and is hereby published for
general information :—

HARYANA ACT NO. 6 OF 2021

THE HARYANA DEVELOPMENT AND REGULATION OF URBAN AREAS
(AMENDMENT) ACT, 2021

AN
AcTt
further to amend the Haryana Development and Regulation of Urban Areas Act, 1975.

Be it enacted by the Legidature of the State of Haryana in the Seventy-second Y ear of the
Republic of India asfollows.—

1. This Act may be called the Haryana Development and Regulation of Urban Areas
(Amendment) Act, 2021.

2. For the existing fourth proviso to sub-section (1) of section 3 of the Haryana Devel opment
and Regulation of Urban Areas Act, 1975, the following proviso shall be substituted, namely:—

“Provided further that in case of migration of licence, the colonizer shall pay the
outstanding renewal fee with interest accrued upto the date of payment. However, the licence fee,
state infrastructure development charges, conversion charges and external development charges,
including interest paid thereon, for the area under migration may be adjusted firstly in the license
being granted upon migration and balance in any other licence of the same devel oper/colonizer.
Further, if any balance remains, even after adjustment(s), then the same shall stand forfeited:”.

Short title.

Amendment of
section 3 of
Haryana Act 8 of
1975.

BIMLESH TANWAR,
Administrative Secretary to Government,
Haryana, Law and Legidative Department.

9123—L.R—H.G.P. Pkl.
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